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Sir, you will excuse me, | am having a
very bad throat and this is also coming as a
kind of constraint in explaining the entire
position to the House.

| will take care of all the points which
have been made bythe hon. Members. But,
if there are general points - not concerning
specific law and order issues of the State
Governments where of course, | cannot
possibly replay on behalf of the State
Govemments - and general policy iIssues
areinvolved, lwilltryto answertoalithe hon.
Members who raise those issues.

| do not think that | should say anything
more. |am again expressing my thanksto all
the hon. Members for participating in the
debate.

[ Translation]

PROF. RASA SINGH RAWAT (Ajmer):
The intelligence agencies cannot give us
information in time. The hon. Minister of
Home Affairs did not say anything about
strengthening it. He should tell us the steps
beingtakenbythe Governmentinthis regard.

[English]

SHRI S.B. CHAVAN: In fact, we are
collecting the information about the
intelligence agencies from some of the
countries where they have been facing that
problem for the last almost two decades or
s0. In UK and other countries fhis problem
is very much there intemational terrorism or
that kind of organisation exists. So, we are
getting the information from them. If any
updating or the training of the intelligence
force is required, certainly we will undertake
it.

[ Translation]

SHRI GEORGE FERNANDES
(Muzaftarpur): Mr. Speaker, Sir, | have to
raise only one issue. Day before yesterday
when the debate was going on and whenthe
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hon. Home Minister was also present here,
we raised the issue of Tibetians.

MR. SPEAKER: No, not in this way.

SHRIGEORGE FERNANDES: Please
listen to me for a moment. Clippings from
newspapers of the whole world are here.
What is going on in India and in Delhi is
published in the newspapers of the world.

(English]

MR. SPEAKER: | will talk to you about
it.
[ Franslation)

SHRI GEORGE FERNANDES: There
should be something about it. Mr. Speaker
Sir, 1am ready to assure the hon. Minister
of Home Affairs that if all those arrested
people are released, they will not protest. |
am ready to bear its responsibility.

|English]

MR. SPEAKER: Nobody understands
the delicacy and the intricacy of this issue
than you can, Shri George Femandes.

[Transiation)

SHRI GEORGE FERNANDES: Mr.
Speaker Sir, what will happen then?

(ii) Cauvery Water Dispute
[English)

MR. SPEAKER: The House will now
take updiscussion under Rule 193 regarding
Cauvery Water Dispute.

The time allotted is two hours. | would,
request the Members to be very very
partinent to the subject. | would also request
the Members to see that nothing is repeated.
Certainly, we would be happy to create a
condition and a climate in the House also
which will help us to solve this problem. Shri
V. Dhananjaya Kumar...



553 Disc. under Rule 193 AGRAHYANA 22, 1913 (SAKA) Couvery water dispute 554

SHRI E. AHAMED (Manjeri): Today is
Friday.

MR. SPEAKER: Yes. Now there is a
problem today before us. The private
membars’' business hastostart at3.30. The
time allotted forthis issue is two hours. li the
House agrees, we can discuss it or if the
House desires, we can disperse also. |
leave it to the iudgement of the House.

SHRI LAL K. ADVANI (Gandhinagar):
We can break for half and hour.
(Interruptions)

We can re-assemble at 1.30
(Interruptions)

MR. SPEAKER: Mr. DhananjayaKumar
may initiate the debate We canthen adjourn
at 1.30 and meet again attwo o'clock to take
upthe discussion. You may not take haf-an-
hour, Mr. Dhananjaya Kumar. Youcanfinish
it before.

SHRI RAM NAIK: (Bombay North). Let
us start at 1.30 so that a continuous
discussion can take place.

MR. SPEAKER: No, no. Letustakeitup
now.

SHRI V. DHANANJAYA KUMAR
(Mangalore): Sir, at the outset, | should
express my gratitudeto the Chairfor having
allowed a discussion on one of the matters
of vital importance. Today, Kamataka is
passing threugh a critical phase.

13.02 hrs
[MR. DEPUTY SPEAKER in the Chair

Before going into the details of the
present dispute, | feel that | would be
justified in giving a small preamble about the
ongin, utility andthe due share of the Cauvery
water far as the Karnataka State is
concerned.

The nverCauvery nsesinthe Brahmagin
range of the waterghats in the Coorg district
of Karnataka at an elevation of about 1340

m. Harangi, Hamavathi, Shimsha, Arkavathi,
Lakshmanathirtha and Svarnavathi are the
maijor tributories joining the river Cauvery in
the Karnataka territory. Kabinl which drains
the eastern siopes of the western ghats in
the north Malabar district of Kerala State
flows through Karnataka and joins the river
Cauvery. Atthe placewhere Cauvery enters
the Tamil Nadu State limits, the Mettur
Reservoir has been formed. Bhavani,
Amaravathi and Noyyalare the tributories to
the river in the Tamil Nadu State. Cauveryis
thus an interstate river with an unique
characteristic gaographical layout in that its
upper hilly catchment lying in the Karnataka
and Kerala States is influenced by the
dependabie south-westmonsoon dunngthe
months of June to September. While its
lower part lies in the plains of Tamil Nadu,
served by the not so dependable North East
monsoon during the months of October to
December.

Sir, Ishould aiso give afewdetails of the
basin area, the culturable area and the
contribution of the basin water resources of
tnis niver Cauvery in these two major States.
SofarasKamataka isconcemed, Kamataka
has 42 per cent of the basin area and 45 per
cent culturable area. 63 par cent of the
Cauvery basin area is drought-prone. The
contribution of basin water resources is as
high as 53 percentin the State of Kamataka,
whereas Tamil Nadu has 54 per cent of the
basin area and 52 per cent of the cultural
area. Sir, the contribution of the basin water
resources in Tamil Nadu State 1s only 30 per
cent.

So far as the development made in the
Cauvery basin area in terms of conversion
of the culturable area into irrigable land is
concerned, the basin area which is brought
underirmrigation in Karnataka Stateis only 11
percent, whereas in Tamil Naduitis 33.5 per
cent of the total basin area. In Karnataka
State, we are growing one semi-dry crop by
making use of the irrigational facilities from
nver Cauvery, whereasin TamilNadu, three
wet crops are grown.

With this background, today we will
have to examine the effects of the Interm
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Order passed by the Tribunal and the
consequent notification issued by the
Govermnment of India. Sir, all of us know that
water is abasic necessity requiredfor human
life for cultivation, for drinking purposes, for
generation of power and so on. Now, as we
know inthe case of sharing of waters of an
inter-state river, certain basic principles will
have to be observed and these factors will
have to be taken into consideration. These
include (1) basicfacts;(2) culturable areaor
irrigable land; (3) contribution of quantity of
water; and (4) population.

Sir, today all of us should understand
that this is a humane problem. We expecl
the people in authority to have a human
approach tothis problem. Foramoment !do
not say that Karnataka obeing the Upper-
river in State alone should be permitied to
make use of the entire water flowing in the
river Cauvery.On account of the contribution
made to the inflow in the river Cauvery and
on account of the very dependable South-
West monsoon, | am fully aware that the
interest of the lower riverine States is alsoto
be safeguarded.

The Legislature inits wisdomhas passed
the Inter-State Water Disputes Act as far
back as in the year 1956. A provision was
made for constitution of a tribunal with the
specific duties of sharing the water available
in an inter-State river. One would expect of
such a tribunal to take into consideration all
the four basic factors which lhave mentionec
earlier before making an award or passing
an order.

Sir, today my objection s not with
reference to the mannerinwhichthetribunal
1s constituted or the proceedings are
conductedbefore the tribunal or the ordes or
award which is rendered by the tribunal. We
know that a tribunal is consiituted under a
statute. We are the law makers. This august
House is empoweredto bring about suitable
amendments to a statute, toan Actif we find
that the provisions of the Act cannot be

property implemented.
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Underourconstitution, we have agreed
that every Act, every law that would be made
will give benefit to the maximum nurhber of
people. Today the Government of India, as
perthe Statement made by the hon. Minister
for Water Resources, has simply made a
reference to the interim award passed by
the tribunal and the advisory information
givenby the Supreme Court and it has taken
upon itself the role of bringing the award into
implementation. It has expressed its
helplessness in so many words in the
Statement laid before this august House.

Sir, Iwouldlike to pose aquestionto the
hon. Minister. Can they simply shut their
eyes to this burning problem and can they
say that we are here only to see that the
award 1s implemented in its true letter and
spirit?

After all, the Tribunal would make an
Order or Award but the implementation part
of i1, wiii have to be looked into by the
administration or by the concerned
Govemments. So | would have aporeciated,
it for a moment, the Government of India
had made anindepth studyintothe directions
given in the Award, as to whether it is
implementable whether it is practicable and
whether it would solve the burning problem.
We know that for over a hundred years, the
rightful clasms of Karnataka were danied. All
along, Karnataka was placed under stress
and none of the Projects proposed by the
Karnataka State were cleared by the
Government of India. The Planning
Commission never gave any assistance.
Karnataka was putto such ar embarrassing
situation that it had to invest its own money
fortaking up the projects in non-plan sector
and develop the basin area of river Cauvery
and make alittle progress sofar as provision
of irrigation facilities is concerned.

As | have already submitted, Sir, today
only 11 per cent of the culturable area is
under irrigation in the State of Kamataka
and hera comes the Order of the Tribunal,
which for a moment, | would be justified in
saying that the Tribuanal has exceeded its
jurisdiction in putting a ban or putting a
restriction on the rights of Karnataka so far
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as the development of the culturable area is
concerned and so far as the expansion of
the imigational facilities are concerned.

Sir, the inter-State; Water Disputes Act
gives powertothe Tribunal only to decide as
to how much share of water each State is
entitled to. ltis lefttothe individual State as
to how this water would be used - whether it
would be used for irrigational purposes;
whether it would be used for power
generation; whether it would be used for
powergeneration; whether it would be used
for industrial purposes and how much area
should be brought under irrigation, that too
specially when the Government of India has
rot given any assistance, not even a single
paise for development of the irritable land. |
want to know whether the Tribunal has got
such a right. it1s the pnme point that should
be considered.

Sir, we know very well that the Trnibunal
has imposed the ban on the riparian State,
that 1s, the State of Karnataka. it has
remained silent so far as tne nghis of the
lower nparian State, that is, the State of
Tamit Nadu a reconcerned knowing fuily
well that Tamil Nadu has already developea
33.5 porcent of the culturable areaand had
brought that much land under imgation. A
blanket permission ic givento Tamil Naduto
further develop the imgable area. Today, if
one goes deep intothe orders of the Tnbunal,
the main claim pf Tamil Nadu is based only
on this. “Please pass an Interim Qrder so
that our standing summer crops are saved.
We have already invested so much of money.
We have developed vast irrigable land. So,
please pass in Order so that Karnataka are
ensured the presence of so much water in
the Mettur Dam. Sir, would it not lead to
further complication?

Has the Government of India thought
for a moment whether such on order can be
iImplemented? After all, the expectation was
that the problem would be solved once for
all. The Tribunal was entrusted with this
responsibility, to see that there is a proper
sharing of water without affecting the rights
of the individual States.

Today we are faced with this calamity.
We are hearing the news that in Kamataka
the paople have already takentothe streets.
You know that in the history of independent
India for the last forty-five years Karnataka
has been a very peaceful State, the people
of Karnataka are peace-loving and we have
never waged a war against any authority.
Especially, | would like to bring to the notice,
or | would like to remind my friends in the
Government of India today that Karnataka
all along, has supported the Gangress Party
for the last 45 years. Karnataka is the land
which gave political rehabilitation to Shrimat:
Indira Gandhi. Would you forget this for ©
moment?

in fact, | never wanted to bring in ail
these political aspects, buttoday the problem
is one of the socio-political background and
the problem could be solved only with a
strong political will. | would like to pose the
question whether the Government of india
today has the political will to solve this
problem. Today, we see that the people of
Karnataka have taken to the streets.
Yesterday, the people in Mandya area have
ransacked the house of one of the hon
Members of this House, Shri Gowda who is
sitisng here and today the entire Kamataka
is observing a Bandh, which is sponsored,
which actively supported, bythe Government
in power. This is the same party, the
Congress Party, which ruling the Karnataka
State. They have declared a week's holiday
for all the educational institutions today and
the Indian Airlines has canceled all the
flights to Bangalore. Should we not think for
a moment about what is happening in
Karnataka and all this is on account of the
implementation ofthis intenm award passed
by the Tribunal which is, for all practical
purposes, unimplementable, which would
cause misery and practically it has become
a question of life and death for the peopie of
Kamataka.

| am surpnsed today - my friend Shri
Srikanta Jena is sitting here - that when the
entire country re,ected the Janata Party and
has thrown the Janata Party **..°it 1s
Kamataka which gave re-birth 1o Janata
Party in 1983.

**Expunged as ordered by the Chair



559 Disc. under Rule 193

MR. DEPUTY-SPEAKER: | expunge
the word.*

SHRI V. DHANANJAYA KUMAR: We
read alarming news inthe newspapers. The
Leader of the Opposition in the kamataka
Assembly, is hand in glaves with the
Govemment and with the ruling party in
Karnataka. Should | take it that everyone of
you have betrayed the people of Karnataka
and killed their aspirations?

DR. RAJAGOPALAN SRIDHARAN
(Madras South): So far you have been on
the right track. | have been listening. Stick to
your point. Do not deviate.

SHRI V. DHANANJAYA KUMAR: |
know. | have got the greatest regard for the
Chief Minister of Tamil Nadu. | know the
Chief Minister of Tamil Nadu. It is my definite
information that the Chiet Minister of Tamil
Naduis even preparedtodayforanegotiated
settlement but with a rider .**...

(Interruptions)

SHRI CHINNASAMY SRINIVASAN
(Dindigul): Sir, he is misleading the House.
You have 10 night to walk about our Chief
Minister...{ Interruptions)

SHRI V. DHANANJAYA KUMAR: It is
my information...(Interruptions)

SHRI S.B. SIDNAL (Belgaum): There
should be no political comments. It should
not be politicalised ...(Interruptions)

MR. DEPUTY SPEAKER. Mr.
Dhananjaya Kumar, though you have given
a compliment to Kumari Jayaialitha, from
theirpoint of view it amounts to an allegation.

SHRIV. DHANANJAYA KUMAR. S, it
is not allegation. It is a fact.

MR. DEPUTY SPEAKER: | expunge it.
SHRI V. DHANANJAYA KUMAR: Sir, |

will pose a question to the Government of
India. Why is the Government of India not
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able to arrive at a settlement? Even today
the avenue is open. We praise the hon.
Prime Minister. He is an elderly stateman.
He could have used his intluence. He could
have brought both the parties to the
negotiating table. Time and again we have
made a statemert on the floor of the House
that the Government of India should come
out with a clearcut National Water Policy. It
should spell out the rules and regulations
under which the inter State river water could
beshared. Todaywe readinthe newspapers
thatthe leader ofthe AIADMK Parliamentary
Party has made a demand that the
Government should constitute a Committee
for proper implementation of this Interim
Award. Thatshows, they also know fully well
that this Internrm Award cannot be
implemented as it 1s for a moment
...(Interruptions)

SHRI CHINNASAMY SRINIVASAN: i
is not correct. We do not want any ad hoc
Committee(Interruptions)

SHRIV DHANANJAYA KUMAR. This
has appeared in the press... (Inlerruptions)
Otherwise how will the Award be
implemented? Willthe Government of India
send the Army to Kamaztaka State to see
that water is released?

If one would look at the Order that has
been made, the Tribunal has said that when
we say that 205 tmc water is to be released
over a penod of a year commencing from
June to May, we have taken into accountthe
release of water during the past ten years,
that was from 1980-81 to 1989-90. Sir,
interestingly, out of these ten years they
have left out the quantum of water released
during four years. The Order says:

“In considering these figures, we have
to exciude the figures for the years
1980-81 and 1981-82, which were
described by parties as abnormally good
years. We have also excluded from
consideration the figures for the years
1985-86 and 1987-88, which were
classifiedto be bad years. The average

“Not recorded. :
**Expunged as ordered by the Chair.
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annual flow of the remaining six years
work out to 205.3 tme, which may be
rounder off to 205 tme.”

Thatis called in Kannadalanguage ' Kaji
Nyaya. When an arbitrator is asked to
hammer outthe dispute between parties, he
will just say “this half you take, this half you
take™ without giving the basis on which he
arrived at the solution.

Sir, the release of water in the year
1985-86 was only 158.28 tmc. In the year, it
was only 103.90tmc. Why could more water
not be released during those years? We
know that water is not a commaodity, v-hich
could be manufactured in a factory.

Sir,today this Award gives a directionto
the Government of Kamnataka “that™ you
releasethis much of water; every month you
release specified quota and that too, every
week you shouldensure that so much of flow
1sthere into the Mettur Reservoir". Andthey
have also said: “If you are not able to release
in a particular week, you make up in the next
week”. How will it be possible?

We could not release water in a
particular week because there 15 no
avallability of water. How can we release
more water in the coming week so that we
make up whatever restricted flow during the
earlier week? ...(Interruptions)

MR. DEPUTY SPEAKER: Please
conclude. There are many others who want
to speak on this.

(Interruptions)

SHRIV.DHANANJAYAKUMAR: Today
in Karnataka, people are taken to streets.
They are on fast... (Interruptions)

MR. DEPUTY SPEAKER: You need
not give any explanation to them. Please
conclude.

SHRI V. DHANANJAYA KUMAR: On
this, one of the most relevant factors should
have wonghed in the mind of the Tribunal
Water is a natural resource. It God gives

good rain, of course we can release any
amount of water as it has happened this
year. There is no demand from the Tamil
Nadu State this year because water
overflowed and water is overflowing from
the Mettur Reservoiranditgoes wastetothe
BaynfBengal. Should itnot made a provision
for the restricted replaces in bad years? 1t
should have thought for a moment. Then
you share the good days, should you not
also equally share bad days? When there is
no availability of water; should it not be
equally distributed among the two riparian
States?

Iwouldlike to pose aquestionto Shrimati
Basavarajeswari. |have already saidthat all
along Congress was supported in Kamataka.
Today can our senior Members wno have
been electedto this august House not forthe
firsttime butforthe second, third. fourth and
fifth tme, can face the poeple of Karnataka”
Our hon. Minister Shri Shankaranand has
created a record by continously winning
from this constituency for the seventh time.
Can he think for a moment to go back to his
constituency and face the people of
Karnataka?...(Interruptions) All along we
have been fighting together rising above
party politics. Yesterday, Sir, Isawon TVthe
faces of our Congress friends who went and
met the Pnme Mimister. | want to know the
reason as to why they have left out the other
friends here. Is it a party meeting? Is any
preparation being made to see that Mr.
Bangarappa is removed from the Chief
Ministership? It is not the Members of
Parliament who are meeting the President
ofthe Congress Party, the MPs of Kamataka
went and met the Prime Minister of the
country...(Interruptions)

SHRI S.B. SIDNAL (Belgaum): Sir, let
him restict only to Cauvery. (Interruptions)

SHR! V. DHANANJAYA KUMAR: All
these are abstracts of Cauvery and itis the
contribution ofthese political maneuverings.
That is why it is very relevant.

| would make an earnest appeal to the
hon. Minister of Water Resources and also
through him to the hon. Pnme Minster, at
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least at this juncture, let the good senses
prevail in their minds and let them make use
of their good offices, so that they can bring
about an amicable settlement which is
acceptable to both the parties and the time
is very ripe. Otherwise, | would like to
remind that we willhave an another disturbing
State in this country. Karnataka is going on
the way of Punjab, Assam and Kashmir.

With these words, | conclude.

SHRI SRIKANTA JENA (Cuttack): Mr.
Deputy Speaker, Sir, the hon. Member has
said that the Legder of the Opposition and
the Chief Minister are hand in glove. | could
not follow for what they are hand in glove
Thisis acontradictory remark andthis should
not form part of the proceedings. If the
Karnataka Assembly is referred here, then
| can also refer the same thing about the
Leader of the Opposition in this House.
(Interruptions)

SHRI H.D. DEVEGOWDA (Hassan):
Shri Jena, the Janata Dal State President
has condemned the stand taken by the
Opposition Leader, who belongs to his own
party, in the Kamataka Assembly. It has
appeared in all the newspapers.
(Interruptions)

MR. DEPUTY SPEAKER: Shrimati
Basava Rajeswari.

SHRIMATI BASAVA RAJESWARI
(Bellary): Mr. Deputy Speaker, Sir, at the
outset, | would like to thank you for having
given me an opportunity to participate in this
discussion. (Interruptions)

SHRI RAM NAIK: Sir, | am on a point of
order. t was agreedthat we shouldbreak for
lunch at 1.30 P.M.

MR. DEPUTY SPEAKER: Shrimati
Basava Rajeswari, you please continue your
speech after lunch. Now, the House stands
adjourned to meet again at 2.10 P.M.
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13.38 hrs.

The Lok Sabha then adjourned for Lunch till
ten minutes past fourteen of the check

14.19 hrs.

The Lok Sabha re-assembled after Lunch
at nineteen minutes past Fourteen of the
Clock.

[MR. DEPUTY SPEAKER in the Chair]
DISCUSSIONS UNDER RULE 193
(ii) Cauvery Water Di'spute- Contd.
[English)

SHRIMATI BASAVA RAJESWARI
(Bellary): Mr. Deputy Speaker, Sir, Cauvery
is an inter-State river and it is one of the
major rivers in the southern peninsula. The
area to be benefited are Karnataka, Tamil
Nadu and Kerala before it joins the Bay of
Bengal.

Thetotal availability of waterin the delta
is 790 TMC; Karnataka's contribution is 425
TMC, Tamil Nadu's contribution is 252 TMC
and Kerala's contributionis 113 TMC. There
hadbeen an agreement by the Ex-Maharajas
and the British in the years 1892 and 1924
which had expired in 1974. Tamil Nadu has
developed 28 lakh acres of land under the
proposed project whereas Karnataka has
developed only 21 lakh acres and 2 lakh
acres underthe mini-proposed project. There
are 28 taluks which are very much affected
by drought in Karnataka whereas in Tamil
Nadu there are only 14 taluks which are
affected by drought conditions.

Sir, as you are very well aware, we are
peace-loving people and we have been
known for our hospitality. We are self-
disciplined people. There are quite anumber
of examples to show that we have been
more generous; wheneverthere was scarcity
of user and whenever crops were withering
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away in Tamil Nadu, we have been giving
waterto TamilNadu judiciously. Sometimes,
we have given them water for sharing of
power with Tamil Nadu.

A number of friends from Andhra
Pradesh are sitting here. Many small farmer
of Andhra Pradesh have migrated to
Karnataka and settle in the Tungabadra
area. They have purchased lands and the
have become farmers. They have entered
politics and business also. We have never
disturbed for having settled there. it shows
our hospitality to the people from other
areas. So also, from Tamil Nadu, people
have come and seftled in the Badra delta.
They have become progressive farmers
there. Therefore, | would like to say that we
do not want to quarrel with any one of the
riparian States.

At the time of the Janata Government,
the Tribunal has been constituted and that
Tribunal has given an interim order. | do not
want to go into the details of it. After the
Tribunal has given its interim order, the
Karnataka Government has passed on
Ordinance to protect the interests of the
farmers of Kamataka. Then, the Central
Government has referred the matter to the
Supreme Court asking its opinion and the
Supreme Court has given its opinion. With
due respect to the judiciary, the Central
Government has publishedthe intenmorder
of the Tribunal in the official gazette and
afterthe gazette notification, you might have
read in newspapers as to what is happening
in Karnataka. The people of Karnataka have
come to the streets, crores of properties
have beendamaged and schools have been
closed for seven days. The airlines have
been stopped and there is a total bandhin
Karnataka today.

Sir, now, | would like to give afew points
about the tribunal's interim order. The
Cauvery water dispute between the States
of Tamil Nadu and Karnataka has been
there since long. A number of expert teams
andfact-finding committees were appointed
by the Central Government from time to
time. But the question stillremains unsolived.
The Cauvery Waters Dispute Tribunal has

passed an interim order on 25.6.1991. No
tribunal has given an order either in the
country or in the world so far. The interim
relief granted by the tribunal is one outside
the jurisdiction, There is no finding on the
question of jurisdiction in the order of the
tribunal. The interim order of the tribunal
does not come under the provisions of the
Inter State Water Disputes Act of 1956. This
cannot be construed as an order under
section 5(2) ofthe Inter State Water Disputes
Act, as according to the Tribunal, there has
been no investigation of the matter referred
to it by the Government of India.

The Tribunal has no right to give the
order. It has only the rightto place the report
before the Central Government. The order
passed by the Tribunal is not coming under
section 5(2) ofthe Inter-State Water Disputes
Act. The Tribunal has passed an unilateral
order by which the interests of the upper
Riparian States have been ignored and only
the interests of Tamil Nadu are taken care
of.

The unilateral decision to allocate a
fixed quantity of 205 TMC of water at Mettur
dam to Tamil Nadu has not taken into
consideration the availability of water, the
needs of Kamataka and also the availability
of waterin Tamil Nadu and also the wastage
of water in Tamil Nadu.

While fixing to give 205 TMC of water
to Tamil Nadu every year, it has ignored the
consequences to the extent that Kamataka
would suffer both in good year as well as in
bad year. The Commission has not
considered the committed uses in Kamataka
to preserve the rights of the parties and the
balance of convenience. ltwould have been
proper for the Tribunal to have taken into
consideration the existing and committed
uses in Karnataka in comparison to the
existing uses in Tamil Nadu.

After the Tribunal was formed, the
Government of Karnataka has not aitered or
deviated the course orthe flow of river water
for the benefit of the State. The Tribunal has
askedthe Kamataka Governmenttostopall
the ongoing projects but not put any such
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condition to Tamil Nadu. Sir, to release
water weekly, monthly or fortnightly is
impracticable. It is not possible to supply
water to mettur dam either forimightly or
weekly when there is no availability of water.

These are the legal aspects which |
have mentioned. | would like to say what
best we can do to solve this problem. Now
I will go to the practicality as to how the
Tribunal atthe time of finalising the Revision
Petition filed by the Kamataka Government
or at the time oi giving final judgement
shouid consider all aspects.

The cropping pattern in Karnataka has
notchanged. As you are well aware, we are
using the water very judiciously. More so, in
some of the district. water is being used for
dry crops like mulberry, ragiand othercrops
whereas Tamil Nadu 1s using water
continuously for three crops during the year,
for summer paddy also. In this connection,
| would like to say that cropping pattern, if
necessary, hasto be changed. The problem
arises when there Is no water or scarcity of
water dunng summer. Before we take afinal
decision, we should be in a position to know
how best we can change the cropping
pattern. Under the new agricultural research
programmes, there are good crops which
can give very good remunerative price for
the farmers. But our farmers know growing
paddy and sugarcane only which need a lot
of water. Now itis propertime, the technical
people shouid come forward to show how
best we can grow other crops which are
more remunerative which are capable of
using only a little waterforvery little duration.
Such crops like oilseeds and pulses are very
much remunerative and these can be
gonsidered during the summer.

Till now we have built various projects
forthe purpose of irrigation. Regarding water
management, we have not taugnt our
farmers. Our people should also undergo
proper training for water management and
judicious use of water supply whichwe have
not done so far. Water is being let out
throughout day and night and water flows
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again and it goes into the sea and the entire
land becomes saline and again we ask for
reclamation. It is high time that training for
water management is given and judicious
use of water supply should be implemented
in these projects before the problem arises,
There are a numberof agro-basedindustries,
bio-gas plants.

The rice mills are very much dependent
on the agricultural crop. What are we going
todowhenthereisnowater? What happens
totheseindustries? Do youmeantosaythat
the industries should go sick? | want to ask
aparticular question. We haveto safeguard
the interests of the industries which are
established in that region.

It 1s very necessary that the tribunal,
before it passes the final order and before
the review petition is finalised, should also
take these things into consideration.

As regards unemployment, how many
labourers are dependent on these projects?
Wheneverthere is irrigation, you know that
labourers will be migrating to that area to
irrngate the areas and to get employment
and they are assured of employment. As
there is scarcity of labour in the affected
areas, they are getting much more than the
minimum wages which are given by the
Government. What are you going 1o do with
this labour? Are you going to send them
back? These things have to be thought
over.

Regarding localisation pattern, more or
less we have built the dams as a protective
measure. Now it is our turn. Everybody
sh